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भारतीय �रज़वर् ब�क, गुवाहाटी म�  

 तीन वषर् क� अविध के िलए कंप्यटूर हाडर्वयेर/सॉफ्टवयेर और सहायक उपकरण� क� वा�षर्क रखरखाव एव ंसिुवधा 

�बधंन �णाली (FMS) सिंवदा हते ुव�डर� का पनैल बनान े(भाग - I)    
एव ं

कंप्यटूर हाडर्वयेर/सॉफ्टवयेर और सहायक उपकरण� क� वा�षर्क रखरखाव सिंवदा (भाग - II)    
हते ु 

 
ई-िनिवदा  

 

  



 

 

 

अस्वीकरण 
 

भारतीय �रज़वर् ब�क, सूचना �ौ�ोिगक� कक्ष, गुवाहाटी ने इच्छुक पक्ष� को प�रयोजना के संबंध म� आवश् यक सूचना 
दनेे के िलए यह दस्तावेज तयैार �कया ह।ै जब�क भारतीय �रज़वर् ब�क ने इसम� िनिहत जानकारी को तयैार करन ेम� 
समुिचत ध्यान रखा ह ैऔर इसे सही मानता ह,ै न तो भारतीय �रज़वर् ब�क और न ही इसका कोई �ािधकरण अथवा 
एजेन्सी, न ही उनका कोई संबंिधत अिधकारी, कमर्चारी, एजेन्ट अथवा सलाहकार ही इस दस्तावेज म� िनिहत 
जानकारी अथवा इसके संबंध म� �द� �कसी सूचना के पूणर् होने अथवा सही होने क� कोई वारंटी दतेा ह ैअथवा कोई 
�� या अ�� �ितिनिधत्व �स्तुत करता ह।ै  

जानकारी को सम्पूणर् न माना जाए। इच्छुक पक्ष अपने ��� के माध्यम से पूछताछ कर सकत ेह� और �ितवादी को इस 
बात क� पुि� िलिखत म� करनी होगी �क उन्ह�ने ऐसा ही �कया ह ैऔर िनिवदा �स्तुत करन ेके संबंध म� �रज़वर् ब�क 
�ारा दी गई सूचना पर ही िनभर्र नह� ह�। यह सचूना इस आधार पर �दान क� जाती ह ै�क वह भारतीय �रज़वर् ब�क 
अथवा इसके �कसी �ािधकरण अथवा एजेन्सी अथवा उनके �कसी संबंिधत अिधकारी, कमर्चारी, एजेन्ट अथवा 
सलाहकार के िलए बाध्यकारी नह� ह।ै 

 
भारतीय �रज़वर् ब�क के पास पैनल के साथ आगे न बढ़न ेअथवा प�रयोजना का कॉिन्फगरेशन बदलन,े इस दस्तावेज म� 
दशार्ई गई समय-सारणी को बदलने अथवा लागू ���या अथवा कायर्िविध को बदलने का अिधकार सरुिक्षत ह।ै 
अिभ�िच क� अिभ�ि� करने वाले �कसी पक्ष के साथ मामले पर आगे चचार् करने से मना करने का अिधकार भी ब�क 
के पास सुरिक्षत ह।ै 

 
अिभ�िच क� अिभ�ि� करन ेवाले �कसी �ि�य� अथवा संस्था� को �कसी भी �कार के लागत क� �ितपू�तर् नह� 
क� जाएगी।  

 

  



िनिवदा आम�ंण सचूना (एनआईटी) 
(केवल ई-�ोक्योरम�ट के माध्यम से) 

 
िनिवदा अनसुचूी  

नोट: यह एक सावर्जिनक िनिवदा पूछताछ ह।ै केवल उन बोलीदाता�/वेन्डसर् जो परूी तरह से तकनीक� और �ावसाियक 
आवश्यकता� के िलए काम करत े ह�, जो इस बात को मानते ह� �क वे इस िनिवदा म� भाग लेने के िलए पा� ह�। 
बोलीदाता�/वेन्डसर् को इस पाटर्नरिशप से पहले के िलए उनक� पा�ता क� जाँच करने क� सलाह दी जाती ह।ै 

िनिवदा (एसओटी) का अनसुचूी 

a) कायर् का नाम  
 

i) तीन वषर् क� अविध के िलए कंप्यूटर हाडर्वेयर/सॉफ्टवेयर और सहायक 
उपकरण� क� वा�षर्क रखरखाव संिवदा (एएमसी) हते ु व�डर� पैनल 
बनाना और  
ii) कंप्यूटर हाडर्वेयर, सॉफ्टवेयर और सहायक उपकरण� क� वा�षर्क 
रखरखाव संिवदा (एएमसी) 

b) ई-िनिवदा सं.  भा.�र.ब�./गुवहाटी/गुवहाटी/10/19-20/ईटी/496 

c) िनिवदा का तरीका  
 

https://www.mstcecommerce.com/eprochome/rbi/buyer
_login.jsp  के ज�रए ई-िनिवदा �णाली (भाग-I तकनीक� बोली और 
भाग–II िव�ीय बोली 

d) पक्षकार� के िलए एनआईटी डाउनलोड करन ेहते ु
उपलब्ध होने क� ितिथ   

28 मई 2020 को 15.00 बजे के बाद 

e) बोली पूवर् बैठक (ऑफलाइन) ऑफलाइन- 02 जून 2020 को 15:00 बजे 
स्थान: भारतीय �रज़वर् ब�क, सूचना �ौ�ोिगक� �को�, 4 व� मंिजल, 
पान बाजार, स्टेशन रोड गुवाहाटी 

f) ट�डर क� अनुमािनत लागत �. 9.34 लाख (9 महीन े-  01.07.2020 से 31.03.2021)  

g) बयाना जमा रािश �. 18,680/- एनईएफटी �ारा भारतीय �रज़वर् ब�क, पान बाजार, 
गुवाहाटी - 781001 के पक्ष म�  
एनईएफटी के िलए िववरण 
लाभाथ� का नाम: भारतीय �रज़वर् ब�क 
खाता संख्या - 8692299 
आई एफ एस सी कोड - RBIS0GWPA01 
कृपया �दए गए �ा�प अनलु�क - IX म� आवेदन करत ेसमय यू टी आर 
लेनदने के िववरण का उल्लेख कर� 

h) इएमडी �स्तुत करन ेक� अंितम ितिथ  18 जून 2020 को 11:00 बजे 

i) https://www.mstcecommerce.com/epro
chome/rbi पर ऑन-लाइन तकनीक� और 
िव�ीय बोली �स्तुत करन ेके िलए ई-िनिवदा शु� 
करन ेक� तारीख   

28 मई 2020 को 15:30 बजे 

j) ऑन-लाइन तकनीक� और िव�ीय बोली �स्तुत 
करन ेके िलए ऑनलाइन ई-िनिवदा के बंद होने क� 
तारीख  

18 जून 2020 को 11:00 बजे 
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k) भाग-I के खुलन ेक� ितिथ और समय 
    (अथार्त ्टे�ो-कम�शर्यल बोली)    
भाग-II िव�ीय बोली : भाग-II के खुलन ेक� ितिथ 
अथार्त िव�ीय बोली क� सूचना अगल से दी 
जाएगी। 

18 जून 2020 को 15:00 बजे 

l) लेनदने शुल्क एम एस टी सी िलिमटेड के पक्ष म� एम एस टी सी भुगतान गेटवे/एन ई 
एफ टी/आर टी जी एस के माध्यम से भुगतान �कया जाना चािहए या 
एम एस टी सी िलिमटेड �ारा सूिचत �कया अनुसार।  
(आर बी आई �ारा लेनदेन शुल्क नह� िलया जाएगा) 

 
 
 



 
Important Instructions Regarding E-tender Process 

 
This is an e-procurement event of Reserve Bank of India, Guwahati. The e-procurement Service 
Provider/Contractor/Vendor is MSTC Limited.  
 
Bidders are requested to read and understand the Notice Inviting Tender and subsequent 
Corrigendum, if any, before submitting your online tender.  

 
1. Process of e-Tender:  

 
A) Registration: The process involves vendor’s registration with MSTC E-procurement portal 
which is free of cost. Only after registration, the vendor(s) can submit his/their bids 
electronically. Electronic Bidding for submission of Technical Bid as well as Commercial Bid 
will be done over the internet. The Vendor should possess Class III signing type digital 
certificate. Vendors are to make their own arrangement for bidding from a P.C. connected with 
Internet. MSTC is not responsible for making such arrangement. (Bids will not be recorded 
without Digital Signature).  
 
SPECIAL NOTE: THE TECHNICAL BID AND THE COMMERCIAL BID HAS TO BE 
SUBMITTED ON-LINE AT https://www.mstcecommerce.com/eprochome/rbibuyer_login.jsp 
 
1)  Vendors are required to register themselves online with 
https://www.mstcecommerce.com→ e-Procurement → PSU/Govt depts → Select RBI Logo → 
Register as Vendor → Filling up details and creating own user id and password → Submit.  
 
2)  Vendors will receive a system generated mail confirming their registration in their email 
which has been provided during filling the registration form. In case of any clarification, please 
contact RBI/MSTC, (before the scheduled time of the e-tender).  
 
B) System Requirement:  
i)  Windows 7 or above Operating System,  
ii)  IE-7 and above Internet browser, 
iii) Signing type digital signature, 
iv) Latest updated JRE 8 (x86 Offline) software to be downloaded and installed in the system.  
v) To disable “Protected Mode” for DSC to appear in The signer box following settings may be 
applied.  
 
Tools => Internet Options =>Security => Disable protected Mode, if enabled- i.e, Remove the 
tick from the tick box mentioning “Enable Protected Mode”. Other Settings:  
Tools => Internet Options => General => Click on Settings under “Browsing history/Delete 
Browsing History” => Temporary Internet Files => Activate “Every time I Visit the Webpage”.  
To enable ALL active X controls and disable ‘use pop up blocker’ under Tools →Internet 
Options→ custom level (Please run IE settings from the page 
https://www.mstcecommerce.com once)  
 
For more details, vendor may refer to Service Provider/Contractor/Vendor Guide and FAQ 
available at www.mstcecommerce.com/eprochome/rbi.   
 
C)  MSTC Contract Person  
 

Sr. No. Name of Person Email ID  Phone Number 
1. Raj Rohit Khalkho rrkhalkho@mstcindia.co.in  9127754867 
2. Prashant Chitranjan pchiranjan@mstcindia.co.in 8592888286 
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D)  Contact person (RBI, Guwahati): 
 
Sr No Name of Person Email ID  Phone Number 
1. Shri Manoj Kumar Sharma, AGM manojksharma@rbi.org.in 8591919545 
2. Shri Arup Kumar Sardar, A.M. aksardar@rbi.org.in  8777067902 

 

2. The Technical Bid and the Commercial Bid shall have to be submitted online at 
https://www.mstcecommerce.com/eprochome/rbi. Tenders will be opened electronically on 
specified date and time as given in the Tender.  

3. All entries in the tender should be entered in online Technical & Commercial Formats without 
any ambiguity.  

4. Special Note towards Transaction fee:  
i)   The vendors shall pay the transaction fee using “Transaction Fee Payment” Link under “My 
Menu” in the vendor login. The vendors have to select the particular tender from the event 
dropdown box. The vendor shall have the facility of making the payment either through NEFT 
or Online Payment. On selecting NEFT, the vendor shall generate a challan by filling up a form. 
The vendor shall remit the transaction fee amount as per the details printed on the challan 
without making change in the same. On selecting Online Payment, the vendor shall have the 
provision of making payment using its Credit/ Debit Card/ Net Banking. Once the payment gets 
credited to MSTC’s designated bank account, the transaction fee shall be auto authorized and 
the vendor shall be receiving a system generated mail.  
ii)  Transaction fee is non-refundable. A vendor will not have the access to online e-tender 
without making the payment towards transaction fee.  
NOTE: Bidders are advised to remit the transaction fee well in advance before the closing time 
of the event so as to give themselves sufficient time to submit the bid.  

5. Information about tenders /corrigendum uploaded shall be sent by email only during the 
process till finalization of tender. Hence the vendors are required to ensure that their corporate 
email I.D. provided is valid and updated at the time of registration of vendor with MSTC. 
Vendors are also requested to ensure validity of their DSC (Digital Signature Certificate).  

6. E-tender cannot be accessed after the due date and time mentioned in NIT.  
7. Bidding of Tender 

a) The process involves Electronic Bidding for submission of Technical and Commercial Bid.  
b) The vendor(s) who have submitted transaction fee can only submit their Technical Bid and 
Commercial Bid through internet in website: https://www.mstcecommerce.com → e-
procurement →PSU/Govt depts→ Login under RBI → My menu→ Auction Floor Manager→ 
live event →Selection of the live Event.  
c) Service Provider/Contractor/Vendor should allow running JAVA application. This exercise 
has to be done immediately after opening of Bid floor. Then they have to fill up Common 
Terms/Commercial specification and save the same. After that click on the Technical bid. 
d) After filling the Technical Bid, vendor should click ‘save’ for recording their Technical bid. 
Once the same is done, the Commercial/Financial Bid link becomes active and the same has 
to filled up and then vendor should click on “save” to record their Commercial bid. Then once 
both the Technical bid and Commercial/Commercial/Financial bid have been saved, the vendor 
can click on the “Final submission” button to register their bid.  
e) Vendors are instructed to use Attach Doc button to upload documents. Multiple documents 
can be uploaded.  
f) In all cases, vendor should use their own ID and Password along with Digital Signature at 
the time of submission of their bid.  
g) During the entire e-tender process, the vendors will remain completely anonymous to one 
another and also to everybody else.  

mailto:manojksharma@rbi.org.in
mailto:aksardar@rbi.org.in
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h) The e-tender floor shall remain open from the pre-announced date & time and for as much 
duration as mentioned above.  
i) All electronic bids submitted during the e-tender process shall be legally binding on the 
vendor. Any bid will be considered as the valid bid offered by that vendor and acceptance of 
the same by the Buyer will form a binding contract between Buyer and the Vendor for execution 
of supply.  
j) It is mandatory that all the bids are submitted with digital signature certificate otherwise the 
same will not be accepted by the system.  
k) Bank reserves the right to cancel or reject or accept or withdraw or extend the tender in full 
or part as the case may be without assigning any reason thereof.  
l) No deviation of the terms and conditions of the tender document is acceptable. Submission 
of bid in the e-tender floor/platform by any vendor confirms his acceptance of terms & 
conditions for the tender. 
m) Vendor(s) need to submit necessary EMD and Transaction fees (If ANY) to be eligible to 
bid online in the e-tender. Transaction fees is non-refundable. No interest will be paid on EMD. 
EMD of the unsuccessful vendor(s) will be refunded by the tender inviting authority. Enterprises 
having MSE registrations as per the extant policy will be exempted from depositing EMD. 
n). Any order resulting from this tender shall be governed by the terms and conditions 
mentioned therein.  

 
 
 
 

Regional Director, RBI, Guwahati  
  



Section I: Scope and Important Terms & Conditions 

The Reserve Bank of India, Guwahati intends to empanel the vendors for a period of three years for 
“Annual Maintenance Contract for Computers Hardware, Software and Peripherals” at Reserve Bank 
of India, Guwahati (at its properties mentioned at Annexure B) and therefore invites e-tender from 
reputed companies with proven track records for Annual Maintenance Contract for its existing Computer 
Hardware, Software and Peripherals located at various properties of the Bank. 

2.  The lowest bidder will be awarded the work order initially for a period of nine months and the 
contract is extendable annually to two more years (one year at a time) based on an annual review by 
the Bank. In case of unsatisfactory performance, the Bank may call for Commercial/Financial bids from 
empanelled list of vendors for subsequent years.  

3.  The interested vendors must register themselves on the MSTC portal for participating through 
e-tendering – https://www.mstcecommerce.com/eprochome/rbi. The documentary evidence of 
previous experience is required to be uploaded with the e-tender, in absence of which the application 
shall be liable to be rejected. The Vendors fulfilling the eligibility criteria and desirous of being 
considered for award of the work should upload all the required documents at 
www.mstcecommerce.com/eprochome/rbi. 

4.  The time schedule for the tender process is as under: 

A Opening of E-tender link May 28, 2020 at 15:30 hrs 
B Closure of E-tender link June 18, 2020 at 11:00 hrs 
C Date/time/Venue for opening 

of Technical Bid 
June 18, 2020 at 15:00 hrs, 4th Floor, Reserve Bank of 
India, Guwahati  

D Date and time for opening of 
Commercial/Financial Bid 

To be announced after opening of Technical Bid 

 
5. The empanelment of the vendors will be valid for a period of 3 years with effect from July 01, 
2020 to June 30, 2023 subject to satisfactory performance of the vendor at the end of every year. 
 
6.   The bank reserves the right to reject any or all the applications without assigning any reason thereof 
and will not entertain any correspondence in the matter. 

7.  Amendment of Tender Document 

At any time prior to the deadline for submission of Tender, the Bank may amend this document by 
issuing amendments / corrigendum on RBI website (https://www.rbi.org.in) / e-portal.   Any 
amendments / corrigendum issued shall be a part of this document.   

To give prospective tenderers reasonable time in which to take any / all amendments / corrigendum 
into account in preparing their Bids, the Bank may, at its discretion, extend the deadline for the 
submission of Tenders.  

8) Clarification of Tender Document, Pre- Bid Meeting 

a) A tenderer requiring any clarification of this document shall contact the Bank in writing at the 
email address mentioned in this document or raise enquiries during the pre-bid meeting. 

b) The tenderer’s designated representative is invited to attend the pre-bid meeting at 15:00 AM 
on May 25, 2020. The purpose of the meeting will be to clarify the issues and to answer questions that 
may be raised at that stage. 

https://www.mstcecommerce.com/eprochome/rbi
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c) The tenderer shall submit questions, if any, in writing, to reach the Bank’s email address 
mentioned in this document, not later than one (01) day before the date of the pre-bid meeting. 

d) Non-attendance at the pre-bid meeting will not be a cause for disqualification of a tenderer. 

9. Cost of Tendering 

The tenderer shall bear all costs associated with the preparation and submission of its Tender, and the 
Bank shall not be responsible or liable for those costs, regardless of the conduct or outcome of the 
Tendering process. 

10.  Prohibited Practices 

The Bank requires that tenderers, suppliers, vendors, interested in having business relationship with 
the Bank, observe the highest standard of ethics during the period of contract / engagement. In 
pursuance of this policy, the Bank:    
(a)  defines, for the purposes of this provision, the terms set forth below as Prohibited Practices:    
(i)  “corrupt practice” means the offering, giving, receiving, or soliciting, directly or indirectly, of 

anything of value to influence improperly the actions of another party;    
(ii)  “fraudulent practice” means any act or omission, including a misrepresentation, that knowingly 

or recklessly misleads, or attempts to mislead, a party to obtain a financial or other benefit or to 
avoid an obligation;    

(iii)  “coercive practice” means impairing or harming, or threatening to impair or harm, directly or 
indirectly, any party or the property of the party to influence improperly the actions of a party; 
and    

(iv)  “collusive practice” means an arrangement between two or more parties designed to achieve 
an improper purpose, including influencing improperly the actions of another party;  

(b)  will reject a proposal for award if it determines that the tenderer recommended for award has 
engaged in prohibited practices in competing for the tender in question;    

 
(c)  may declare a tenderer ineligible, either indefinitely or for a stated period of time, if, at any time, 

the Bank determines that the tenderer has engaged in prohibited practices in competing for, or 
in executing the contract.    

 
d) Furthermore, tenderers shall be aware of the provisions stated in Terms and Conditions 

(General and Specific Conditions of Contract).   

11.  The details of the eligibility criteria are given in Section II and formats of technical bid and 
Commercial/Financial bid and the list of number of Items and other details are furnished in the 
Annexures. 

12.  Scope of the Work 

A) The Bank has a heterogeneous (make/model) set of Computers, Laptops etc. with Windows/iOS 
operating systems, printers [Network / LaserJet Printers (colour and black & white)/Office Jet printers], 
and Scanners etc. These computer and peripherals will be covered with a Comprehensive AMC for 
Assets under which, preventive maintenance, corrective maintenance, replacement of parts (including 
component), and shifting of IT Assets and managing the Video Conference Equipment etc. will have to 
be carried out.  Further, the continuity, testing and repairing of defective LAN network (excluding 
material) from Network Switches to client machines including punching and crimping shall also be 
undertaken. 

B) Vendor shall ensure that malfunctioning of hardware, accessories, operating systems, systems 
software (if any) is rectified within two hours of lodging the complaint by the Bank, failing which the 
vendor shall provide, at its own cost, requisite hardware/software to ensure business continuity. 



C) In case of systems covered under warranty and are not under the purview of Comprehensive 
AMC, the service engineers shall escalate the service call to the concerned vendor/OEM and take up 
necessary follow up activities for the same for defect rectification and repair & replacement of any parts 
or components of the equipment and intimate the DIT officials regarding the call details. 

D). A health card shall be maintained for all equipment covered under AMC. The vendor shall record 
therein each incident of equipment malfunction, date/ time of commencement of downtime and 
successful completion of the repair/ maintenance work, nature of repair work performed on the 
equipment together with a description of the malfunction and the cause thereof. Details of preventive 
maintenance activity and call logged for under warranty IT assets shall also be recorded. 
 
13. Maintenance 
(a)  Preventive Maintenance 
The preventive maintenance service of all the IT Assets is as important as prompt corrective 
maintenance service since regular and proper preventive maintenance service ensures trouble-free 
performance of the equipments.  The vendor should provide for at least one preventive maintenance 
schedule per month, including external cleaning of all IT Assets with suitable chemical and 
internal brush and/or vacuum cleaning at least once in a month. The scope of preventive 
maintenance will also cover aspects related/specific to hardware like health check of HDDs, Controllers, 
power supplies (SMPS), updation of drivers and OS and Security patches, Antivirus software, etc. The 
time for such schedules will have to be specified in advance in consultation with the user department. 
The scope of work under preventive maintenance will be designed in consultation with the vendor’s 
representative on the lines as specified and recommended by the original manufacturer/best practices.  
 
(b)  Corrective Maintenance 

The corrective maintenance means identification of problem and its rectification which may include 
installing/ reinstalling of operating system, setup/configuring of printer, reinstalling/installing of 
application software either developed in-house or developed by the 3rd party, printer drivers, anti-virus 
agent, Smart Card Reader (E-Tokens) drivers, sending risk logs/ scan logs, operating / maintaining VC 
Systems, Review of IT Assets, operating / maintaining display screens etc.  

(c)  Replacement of Defective Parts 

The vendor shall replace any worn out or defective part/component of all the IT assets under 
Comprehensive AMC, at no extra cost to the Bank. For printers, where parts are unserviceable and 
parts such as plastic parts, printer knobs, paper feed, printer interface cord, power cord, Fusion Units, 
Teflon etc., need replacement, the company shall replace such parts at no extra cost to the Bank.   If 
the vendor is not able to maintain any equipment due to non-availability of components/parts, the vendor 
shall upgrade the component(s)/part(s) at its own cost and responsibility in order to make the 
equipment/s operational; or else, the vendor shall provide alternate/substitute system/s of same or 
higher compatible configuration at its own cost and responsibility till the above components are repaired 
or replaced by the vendor. In case of replacement of any of the parts or whole of the system, the vendor 
will be required to provide replacement with the same brand/model. 
 
14. Shifting of equipments  

The shifting of equipments means moving the equipment from one place to the other place for carrying 
out the repair work, installation and reinstallation etc. This can be either of the following categories 

 
• Within Bank Premises: The vendor should arrange for shifting of Computer Hardware within 

the office, if required, or within the Departments/Buildings in the Bank’s premises as per the 
requirement and direction of IT Cell Officials. 

• From Bank to Vendor’s Place and vice-versa: The vendor should arrange for shifting of 
component from the Bank to the vendor’s place and vice-versa for repairs/replacement etc. 

• From one Premises of the Bank to other location: The vendor should provide necessary 
support for shifting and setting up the IT Hardware /Peripherals in any of the Premises, as 



mentioned in the Annexure-B, or any other location of Bank’s Interest/activity within the 
jurisdiction of this Office. In such cases, transport arrangements will be made by the Bank. 

 
15. Other Terms and Conditions: 

15.1 Post empanelment, Commercial/Financial bids submitted (with part-I) by the empanelled 
vendors, Part II will be analysed and the one quoting the lowest Commercial/Financial bid will be 
awarded the work for AMC of Computer hardware, software and peripherals initially for Nine months 
with effect from July 01, 2020 up to March 31, 2021 and is extendable annually maximum up to two 
more years (One year at a time) provided the services rendered by the vendor are found to be 
satisfactory in the annual review. In case the performance of the vendor is found to be unsatisfactory, 
the AMC contract shall be terminated by the Bank by giving due notice and the Bank may call for fresh 
financial quotations from all empanelled vendors for the AMC.  

15.2 Maintenance services shall be provided by the vendor at Reserve Bank of India, Guwahati, and 
RBI residential colonies at various locations in Guwahati city (Annexure B) and at such locations 
advised by the Bank.  The Bank reserves the right to add more sites if needed. The same shall be 
communicated to the vendor in writing. 

15.3. The scope of coverage of the AMC will be for the Computer Hardware, Software and peripherals 
for all the items as given in Annexure-VIII {Part (a)} of the tender document. Technical support for 
software listed in Annexure-VIII {Part (b)} must also be provided. The AMC will not be awarded in parts. 

15.4 The vendors should have the capabilities to handle maintenance for all brands and types of 
computer hardware and peripherals. The vendor must submit a list of such qualified engineers available 
with them, who can install/ re-install or work on SCO-UNIX/ Windows desktop operating systems all 
versions including Windows 8 and above, iOS, Oracle and networking (CISCO certified) etc. platforms. 
The details of the certified engineers should be provided as given in Annexure – II (A) with the technical 
bid. The credentials of the engineers will be verified, and the concerned vendor’s Commercial/Financial 
Bid will be opened only if the vendors have been empanelled by the Bank. The vendor should be able 
to repair hardware etc. immediately after receiving call, failing which they will have to provide alternate 
arrangement to ensure business continuity of the Bank. 

15.5. The vendor shall arrange four (04) qualified resident engineers (REs) including one team leader 
in the Bank’s premises. Out of these Four REs, the team leader should be a B.Tech. in Computer 
Science and must have a minimum of Two years’ post qualification experience in reputed IT companies. 
Other REs should possess a Degree/Diploma in computer hardware/applications/networking with at 
least three years’ experience in the relevant fields. The details of the certified engineers should be 
provided as given in Annexure – II (B) with the technical bid. The bio-data with police verification report 
along with photographs of the engineers should be submitted to IT Cell at the time of award of the 
tender. The vendor is also required to train backup personnel who are likely to be posted at our site in 
the absence of the regular resident engineers. The engineers posted regularly or as replacement of 
regular engineers should be in the regular pay rolls of the company/firm. 

15.6 The company shall load/reload and configure operating systems and/or any other specific 
system software as the case may be in the equipment covered under AMC, at no extra cost to the Bank, 
whenever the need arises. 



15.7. In addition to the above, the vendor is required to provide Level 1 support for the systems which 
are under warranty. The scope of level 1 support includes receiving and attending the user calls and 
identifying the problem. Problems with the hardware or OEM installed OS are to be logged with the 
concerned vendor. The onus will lie on the AMC vendor to ensure that the calls are timely closed. 

15.8. Necessary technical assistance and advice shall be extended by the vendor to resolve problems 
that may be encountered with regard to hardware, operating system, system software and any problems 
accessing the various application software on the computer systems etc. covered under AMC. 

15.9 Vendor shall, upon direction of IT Cell officials, configure Outlook/install various application 
software and any other application to make configuration changes in the equipment covered under 
AMC, free of cost.  

15.10 The vendor should ensure at least 99.5% uptime for servers, 98% uptime for PCs and 95% 
uptime for peripherals.  

15.11. The working hours on weekdays and on working Saturdays will be from 9 AM to 6.00 PM. The 
resident engineers shall report to the Information Technology Cell on all working days during office 
hours. However, Bank may require the services of the REs beyond working hours and on non-working 
days at no extra cost to the Bank. The Resident Engineers shall be provided with mobile phones with 
connection by the vendor for which the cost shall be borne by the vendor. All travelling expenses of 
engineers will be borne by the vendor including the visits to the locations specified in Annexure B. 

15.12 The resident engineers are required to display their identity cards issued by Bank, whenever 
they are in any of the Bank's premises and possess identity cards issued by the company. The Bank 
reserves the right to conduct independent background checks on the Engineers posted at our site. 

15.13 The resident engineers would be subjected to an assessment process undertaken by the Bank 
before their deployment. In case the Bank is not satisfied with the resident engineers provided by the 
vendor, RBI will have the right to ask for change of engineers. In case of non-compliance, suitable 
penalty will be levied on the vendor. 

15.14 The vendor should use online call logging Management system to track the calls and fasten the 
process. All the resident engineers will coordinate with facility management through Online Call Logging 
& Management System. 

15.15. The vendor shall extend necessary assistance in maintaining the inventory, shifting, installation 
and reinstallation of all the equipments. The resident engineers have to maintain the following records:  

a) Inventory register - details of all hardware and software at the bank under maintenance 
and under manufacturer’s warranty.  
b) Daily Status Report (DSR) of Complaints – team shall submit a DSR at End of each day 
to IT Cell officials of all complaints received and their resolution status  

15.16. Penalties:        
a)         Penalty of 5% of Quarterly bill amount will be levied if monthly and / or quarterly 

preventive maintenance schedule is not done. 



b)         If any of the IT asset is not repaired or the problem is not rectified within two working 
days of registration of complaint, a penalty of Rs.150/- per day for PCs & peripherals, Rs.200/- per day 
for Laptops/ Notebooks and Rs.500/- per day for servers shall be imposed on the Company and the 
same shall be deducted from the dues of AMC & FMS subject to a cap per complaint of Rs.1500/- for 
PCs  and peripherals; Rs.2000/- for Laptops/Notebooks and Rs.5000/- for servers. Further, the Bank 
reserves the right to get such defective IT asset repaired from third party Company and the amount 
spent for such repair would be deducted from AMC & FMS charges. 

c)         A penalty of Rs. 500 per day per engineer shall be levied for the absence of any of 
Resident Engineer.   

15.17. The vendor shall repair/ replace parts at the various sites of the Bank only. If the fault is of 
serious nature and requires the support of the Repair Centre of the vendor, thereby necessitating 
shifting of the equipment, the vendor shall attend to shifting/ transportation, installation, re-installation, 
loading of the software packages (both the system software and application software, if any) at no 
additional cost to the Bank and also ensure that the data residing on the HDDs are not leaked. 

15.18 The vendor shall be responsible for recovery of data, free of cost, in case of Hard Disk crash of 
any computer systems under AMC. 

15.19 The vendor shall maintain an onsite inventory of spare parts for PC, Laptops, printers, etc. so 
as to ensure business continuity in the case of any malfunction of the equipment’s. All necessary spares 
to ensure 99.5% uptime for Bank’s servers, 98% uptime of each PC and 95% uptime of each peripheral 
covered under the AMC. If during any quarter, the vendor does not maintain the uptime of the 
equipment, proportionate maintenance charges will be deducted from the amount to be paid to the 
vendor in the beginning of the next quarter. The minimum inventory of spares to be maintained at RBI, 
at all times is as follows: 
1.         CD Rom – 2 No. 
2.         Keyboards – 5 Nos. 
3.         USB Mouse – 5 Nos. 
4.         Wireless Keyboard and Mouse – 2 sets. 
5.         Compatible SMPS - 5 Nos. and 
6.         Any other item to maintain equipment uptime as indicated above. 

15.20. The vendor shall not sub-contract the AMC to any organization/ person/ firm or its franchisee 
without the prior approval of the Bank. If, at any time, it comes to the notice of the Bank that such sub-
letting has been done, the Bank, at its discretion may terminate the contract without referring the matter 
further to the vendor. The Bank will be at liberty to realize all the expenses it had to incur in this 
connection, either by adjusting from the payments due to the Vendor or through other means. 

15.21. The Bank will release quarterly payments towards the maintenance charges after the expiry of 
each quarter and after getting a certificate of satisfactory performance from the Information Technology 
Cell, Reserve Bank of India, Guwahati and also on submission of preventive maintenance certificates 
(Monthly as well Quarterly) duly signed by the Head of the Departments/ Section in-charges of various 
departments of the Bank for the quarter for which bill is submitted.   

15.22   The vendor shall ensure payment of minimum wages to the workmen employed by them. Vendor 
shall maintain a register of wages and shall issue a wage slip to every workman employed by them. 
Salary of the employees shall be disbursed through NEFT only to their bank account and a copy of the 
NEFT payment, bank details, salary slips of all the resident engineers along with certificates of monthly 
ESI & EPF deductions etc. shall be produced with the bill. No cash payment by the vendor shall be 



made to their employees.  Vendor should ensure timely submission above documents not later than 
fifteen days of the succeeding month. In case of default, Bank reserves the right to take penal action 
against the vendor. 

15.23. The quoted rate shall include the amount payable towards ESI, EPF, Bonus or any other 
compensation etc. payable under various labour laws. It is obligatory for the vendor to obtain various 
registrations / code number for meeting out various requirements and furnish the same to the Bank 
before execution of the agreements. This has to be strictly carried out by Vendor. The Vendor shall 
ensure payments of Employees' State Insurance (ESI) & Employees' Provident Fund (EPF) as 
applicable in respect of workmen/contract labours employed by him/her/ them and submit documentary 
evidence {i.e. payment receipt obtained from Employees' Provident Fund Organisation (EPFO) and 
Employees' State Insurance Corporation (ESIC) portal while making payment} in respect thereof to the 
Bank, failing which the Bank shall deposit the same directly and adjust/deduct the amount from the 
dues payable to the Vendor along with levying penalty as per the terms and conditions of the contract. 
No extra payment over & above quoted rates shall be made to the Vendor on this account. The Vendor 
shall be responsible to comply with all statutory provisions including for the purpose of ESI and EPF 
and shall indemnify the Bank and shall keep indemnified for any contravention and non- compliance of 
labour laws including that of EPF and ESI. 

15.24. The Vendor will provide insurance cover to its workmen/ resident engineers deployed in the 
Bank. The workmen/ engineers or their legal heirs shall not claim any insurance benefit from the Bank 
in case they suffer any loss or damage to their life or person or property while working in the Bank 
premises. 

15.25. The vendor or the Bank shall not be responsible for delays or non-performance of any or all 
contractual obligations, caused by war, revolution, insurrection, civil commotion, riots, mobilisations, 
strikes, blockade, acts of God, Plague or other epidemics, fire, flood, acts of Government or public 
enemy or any other event beyond the control of either party, which directly, materially and adversely 
affect the performance of any or all such contractual obligations.  If a Force Majeure situation arises, 
the Bidder shall promptly notify the Bank in writing of such conditions and any change thereof. Unless 
otherwise directed by the Purchaser in writing, the Bidder shall continue to perform his obligations under 
the contract as far as possible and shall seek all means for performance of all other obligations, not 
prevented by the Force Majeure event. 

15.26.  The Vendor is bound to follow all Labour rules and regulations as envisaged in the Payment of 
Wages Act 1936 and Minimum Wages Act 1948, of Central Government and ensure payment of 
minimum wages which should be based on total man days and/or working hours, which are revised 
time to time by the competent authority. All the four engineers including team leader will be treated as 
Skilled. 

15.27. Compliance of various law viz., Minimum Wages Act 1948, Bonus Act, Employers’ Liability Act 
1938, Contract Labour (Regulation & Abolition) Act, the Employee Compensation Act 1923, Industrial 
Disputes Act 1947, Maternity Benefits Act 1961, Employee State Insurance Act 1948, Provident Funds 
and Miscellaneous Provisions Act 1952 etc., rules and regulations framed under all such Acts from time 
to time, shall be whole & sole responsibility of the Vendor. In this regard, the Vendor shall indemnify 
Bank against all claims and will maintain necessary books, logs, registers, verification, returns, receipts, 
computerized database, etc., mandatory as per the law and as per the Government rules and make the 
same available for inspection/verification to the concerned Government Officer/Labour Enforcement 
Officer/Regional Provident Fund Commissioner, as and when required. A copy of all such compliances, 
statements and payments made to the statutory authorities, etc., including registration number shall be 
provided to the Bank authority for verification and record as and when so demanded. 



15.28. The vendor or its representatives shall not disclose directly or indirectly any information, 
materials and details of the Bank's infrastructure/systems / equipment etc., which may come to the 
possession or knowledge of the Vendor during the course of discharging its contractual obligations in 
connection with this agreement, to any third party and shall at all times hold the same in strictest 
confidence. The Vendor shall treat the details of the contract as private and confidential, except to the 
extent necessary to carry out the obligations under it or to comply with applicable laws. The Vendor 
shall not publish, permit to be published, or disclose any particulars of the works in any trade or technical 
paper or elsewhere without the previous written consent of the Bank. The Vendor shall indemnify the 
Bank for any loss suffered by the Bank as a result of disclosure of any confidential information. Failure 
to observe the above shall be treated as breach of contract on the part of the Vendor and the Bank 
shall be entitled to claim damages and pursue legal remedies. The Vendor shall take all appropriate 
actions with respect to its employees to ensure that the obligations of non-disclosure of confidential 
information under this agreement are fully satisfied. The Vendor's obligations with respect to non-
disclosure and confidentiality will survive the expiry or termination of this agreement for whatever 
reason. The Vendor and its representatives should adhere to the Information Security Policy of the 
Bank. 

15.29. The vendor shall certify that the repair and maintenance services/products sold do not violate 
or infringe upon any patent, copyright, trade secret or other property right of any other person or other 
entity. The vendor shall indemnify the Bank from any claim or demand, action or proceeding, directly 
or indirectly resulting from or arising out of any breach or alleged breach of this warranty. 

15.30. The Bank reserves the right to claim as damages from the vendor to the extent of the loss 
suffered by it, if it is found that due to any commission or omissions of the vendor, damage has been 
caused to equipment covered by the AMC or to any property of the Bank even if it is not covered by the 
AMC. 

15.31 The Vendor shall pay all the taxes, duties and levies, if any, required to be paid. The 
consideration indicated in the foregoing paragraphs shall be inclusive of all the taxes. 

15.32. The Bank shall not consider any request in change of rates/amount of AMC due to any reason 
whatsoever, during currency period of the contract. 

15.33.  All legal suits, actions or proceedings relating to or arising out of the agreement shall be subject 
to jurisdiction of the courts in Guwahati only. If any dispute arises between the parties about the terms 
of this contract or anything in relation to or arising out of this contract, the parties shall make an effort 
to solve the same through the appointment of an arbitrator by mutual agreement. If a single arbitrator 
could not be appointed by agreement, each side would be free to appoint one arbitrator each, who in 
turn will add an umpire. The decision of the arbitrator or arbitrators, as the case may be, shall be final 
in regard to such dispute or disputes.  

15.34. The successful Vendor shall be solely responsible for full compliance with the provisions of “The 
Sexual Harassment of Women at Workplace (Prevention, Prohibition and Redressal) Act, 2013”. In 
case of any complaint of Sexual Harassment against its employee within the premises of the Bank, the 
complaint will be filed before the Internal Complaints Committee constituted by the Vendor and the 
Vendor shall ensure appropriate action under the said Act in respect to the complaint. The successful 
tenderer shall confirm constitution of Internal Complaints Committee for the purpose, wherever 
applicable. Any complaint of Sexual Harassment from any aggrieved employee of the successful 
tenderer against any employee of the Bank shall be taken cognizance of by the Regional Complaints 
Committee constituted by the Bank. The successful tenderer shall be responsible for any monetary 



compensation that may need to be paid in case the incident involves the employees of the tenderer, for 
instance any monetary relief to Bank’s employee, if sexual violence by the employee of the successful 
tenderer is proved. The successful tenderer shall be responsible for educating its employees about 
prevention of sexual harassment at workplace and related issues. The successful tenderer shall provide 
a complete and updated list of its employees deployed in various facilities of the Bank on quarterly 
basis (within 15 days from each quarter end or from the date of engagement/deployment). 

15.35. The Bank reserves the right to terminate the agreement, if the vendor fails to carry out any of its 
obligations/duties in terms of the agreement and the Vendor cannot claim any damages/compensation 
and the Vendor is responsible for any loss. 
 

16. Indemnity Clause: 

i. The bidder agrees to indemnify and to keep RBI and its officers, employees, directors and 
representatives indemnified against all claims (including third party claims) actions, losses, damages, 
costs, expenses, charges including legal expenses which the RBI may suffer or incur on account of 
default on the part of bidder due to: 

a) Violations of applicable laws, regulations, guidelines issued by the Government or other statutory 
authorities during the contract period; or 
b) Breach or non-performance of the terms and conditions of the contract; or 
c) Breach of the representations and warranties made by the bidder; or 
d) Negligent or fraudulent act or omission by the bidder; or any third party for reasons attributable to 
the bidder. 
ii. The Bidder shall also keep the Bank indemnified against any claim from the staff of the bidder and it 
shall be the duty of the bidder to clearly inform his own personnel/staff that they shall have no claim 
whatsoever against the Bank and they shall not raise any industrial dispute, either directly and/or 
indirectly, with or against the Bank in respect of any of their service conditions or otherwise. Further, 
the bidder shall at all times indemnify the Bank against all claims which may be made under the 
Workmen’s Compensation Act, or rules thereunder or under any law or rules of compensation payable 
in consequence of any accident or injury sustained by any person in its employment for the purpose of 
this agreement. The bidder shall be solely responsible for the remuneration and other dues to its 
employees, as also for omissions/commissions done by them. 

 17.  Performance Security 
i) The successful tenderer shall furnish along with the contract the Performance Bank Guarantee 
(PBG) for 10% of contract value in accordance with the Annexure XI within one month from the award 
of work order.  The PBG shall be valid for a period of 60 days after the expiry of contract period.  The 
EMD of such tenderer will be returned on receipt of PBG.  

ii) Failure of the successful tenderer to submit the Performance Bank Guarantee or to sign the 
Contract shall constitute sufficient grounds for the annulment of the award, forfeiture of the EMD and 
banning of such tenderer.   

iii) The PBG shall be released without interest after two (02) months of completion of the contract 
period only after being satisfied of the successful completion of the contract and no liabilities from the 
agency or its employees. In case of any complaint or pending dues, the Performance Bank Guarantee 
(PBG) shall be discharged only after adjusting all dues, liabilities, etc.  

 

      ------------------------- 

 



Section II: Eligibility Criteria 
1. The Vendor should be a Registered Indian Company/ Limited company under Companies Act or 
a registered Partnership Firm or a LLP governed by the Limited Liability Partnership Act 2008.  Copy 
of the Memorandum and Articles of Association/Certificate of Incorporation/ Partnership Deed/ similar 
other relevant documents should be submitted as part of Technical Bid 

2.  Vendor should be in the business of maintenance of Computer Hardware, Software and other 
associated Peripherals at least for the last 5 years and should have successfully completed: 

i. Three similar completed works costing not less than the amount equal to 40% of the estimated cost 
or 

ii. Two similar completed works costing not less than the amount equal to 50% of the estimated cost or  

iii. One similar completed work costing not less than the amount equal to 80% of the estimated cost.   

The details should be furnished in the Annexure-III with the copy of Work orders.  

3.  The vendor should have provided AMC of Servers/PCs/Laptops/Printers etc. to at least one 
Financial Institution/Banks/Government sector/ PSUs during each of the last 3 years.  

4.  Minimum Annual turnover of amount equivalent to the estimated cost of tender with net profit in 
each of the last three years (i.e. 2017-18, 2018-19 and 2019-20) supported by audited or certified 
statement of accounts for 2017-18 & 2018-19 and audited (or unaudited) or certified statement of 
accounts for 2019-20.  

5.  Bidder must have registration under GST, PAN, TIN, Employee State Insurance Act (if 
applicable), Provident Fund, Labour laws (if applicable). Bidder must submit Copy of PAN, GST 
Registration certificate, certificate for registration under Employee State Insurance Act, certificate for 
EPF registration, registration under labour laws (wherever applicable) as part of Technical Bid. 

6.  The vendor should have a full-fledged Service Center at Guwahati with adequate technical staff 
and equipment for repair work.  The Bank reserves the right to inspect the Repair Center and satisfy 
itself about the quality and reliability of service that can be rendered by the tenderer before opening the 
concerned tenderer’s part-II bid.  

7.  The vendor should have adequate technical staff in Guwahati with expertise, certifications for 
dealing with the said maintenance of IT assets (Annexure-II).  

8.  The vendor should not have been delisted/banned by any Government, Regulatory Authority, 
Financial Institution, etc. Further, the vendor should not have any insolvency case against it.  

9.  The company should have OEM (Original Equipment Manufacturer) certification or 
Authorization or Service provider certificate. 

10. The Technical Bid (part I) shall include documentary proof in respect of each of the above nine (9) 
points. Commercial/Financial bids (Part II) of a firm who fails to fulfil any of the above condition will not 
be considered.  

11. The company should upload a copy of relevant eligibility criteria with the covering letter as given in 
Annexure- XI. 
  



Section III: Draft Articles of Agreement 
 

 

This agreement is made on ___________ day of June 2020 by and between Reserve Bank of India 
established under the RBI Act 1934 and having an office at Pan Bazar, Station Road, Guwahati 
[hereinafter referred to as " the Bank"] on the one part and M/s ___________________ having office 
at _____________________________ [hereinafter referred to as " the Company "] on the other part. 
  
Whereas with a view to providing Annual Maintenance Contract (AMC) & Facilities Management 
Service (FMS) for Computer Hardware and Peripherals at Reserve Bank of India, Guwahati, the 
Company has to provide the service on the terms and conditions hereinafter set out in conformity with 
the conditions spelt out in the tender. 
  
Now this agreement witnesses that it is agreed by and between the parties and the scope of the work 
of company hereto as under: 
1.         In consideration of sum of ₹______________ /- (₹ _________________________ only) being 
the aggregate all-inclusive annual charges including GST, the company shall be responsible for Annual 
Maintenance Contract (AMC) & Facilities Management of Information Technology Infrastructure (FMS) 
at Reserve Bank of India, Guwahati. The AMC & FMS contract shall be effective from July 01, 2020 to 
March 31, 2021. 

2. The Bank will release quarterly payments towards the maintenance charges after the expiry of 
each quarter and after getting a certificate of satisfactory performance from the Information Technology 
Cell, Reserve Bank of India, Guwahati and also on submission of preventive maintenance certificates 
including cleaning of IT assets (Monthly as well Quarterly) duly signed by the Head of the Departments/ 
Section in-charges of various departments of the Bank for the quarter for which bill is submitted.   
 
3.  Scope of the Work 

A). The Bank has a heterogeneous (make/model) set of Computers, Laptops etc. with Windows/iOS 
operating systems, printers [Network / LaserJet Printers (colour and black & white)/Office Jet printers], 
Scanners, and LED/LCD Screens. These computer and peripherals will be covered with a 
Comprehensive AMC for Assets under which, preventive maintenance, corrective maintenance, 
replacement of parts (including component), and shifting of IT Assets and managing the Video 
Conference Equipment etc. will have to be carried out.  Further, the continuity testing and repairing of 
defective LAN network (excluding material) from Network Switches to client machines including 
punching and crimping shall also be undertaken. 

B). Vendor shall ensure that malfunctioning of hardware, accessories, operating systems, systems 
software (if any) is rectified within two hours of lodging the complaint by the Bank, failing which the 
vendor shall provide, at its own cost, requisite hardware/software to ensure business continuity. 

C). In case of systems covered under warranty and are not under the purview of Comprehensive 
AMC, the service engineers shall escalate the service call to the concerned vendor/OEM and take up 
necessary follow up activities for the same for defect rectification and repair & replacement of any parts 
or components of the equipment and intimate the DIT officials regarding the call details. 

D). A health card shall be maintained for all equipment covered under AMC. The vendor shall record 
therein each incident of equipment malfunction, date/ time of commencement of downtime and 
successful completion of the repair/ maintenance work, nature of repair work performed on the 
equipment together with a description of the malfunction and the cause thereof. Details of preventive 
maintenance activity and call logged for under warranty IT assets shall also be recorded. 
 
  



4. Maintenance 
(a)  Preventive Maintenance 
The preventive maintenance service of all the IT Assets is as important as prompt corrective 
maintenance service since regular and proper preventive maintenance service ensures trouble-free 
performance of the equipment.  The vendor should provide for at least one preventive maintenance 
schedule per month, including external cleaning of all IT Assets with suitable chemical and 
internal brush and/or vacuum cleaning at least once in a month. The scope of preventive 
maintenance will also cover aspects related/specific to hardware like health check of HDDs, Controllers, 
power supplies (SMPS), updation of drivers and OS and Security patches, Antivirus software, etc. The 
time for such schedules will have to be specified in advance in consultation with the user department. 
The scope of work under preventive maintenance will be designed in consultation with the vendor’s 
representative on the lines as specified and recommended by the original manufacturer/best practices.  
 

(b)  Corrective Maintenance 

The corrective maintenance means identification of problem and its rectification which may include 
installing/ reinstalling of operating system, setup/configuring of printer, reinstalling/installing of 
application software either developed in-house or developed by the 3rd party, printer drivers, anti-virus 
agent, Smart Card Reader drivers, sending risk logs/ scan logs, operating / maintaining VC Systems, 
Review of IT Assets, operating / maintaining display screens etc.  

5. Replacement of Defective Parts 

The vendor shall replace any worn out or defective part/component of all the IT assets under 
Comprehensive AMC, at no extra cost to the Bank. For printers, where parts are unserviceable and 
parts such as plastic parts, printer knobs, paper feed, printer interface cord, power cord, Fusion Units, 
Teflon etc., need replacement, the company shall replace such parts at no extra cost to the Bank.   If 
the vendor is not able to maintain any equipment due to non-availability of components/parts, the vendor 
shall upgrade the component(s)/part(s) at its own cost and responsibility in order to make the 
equipment/s operational; or else, the vendor shall provide alternate/substitute system/s of same or 
higher compatible configuration at its own cost and responsibility till the above components are repaired 
or replaced by the vendor. In case of replacement of any of the parts or whole of the system, the vendor 
will be required to provide replacement with the same brand/model. 
 
6. Shifting of Equipment  

The shifting of equipment means moving the equipment from one place to the other place for carrying 
out the repair work, installation and reinstallation etc. This can be either of the following categories 

 
• Within Bank Premises: The vendor should arrange for shifting of Computer Hardware within 

the office, if required, or within the Departments/Buildings in the Bank’s premises as per the 
requirement and direction of IT Cell Officials. 

• From Bank to Vendor’s Place and vice-versa: The vendor should arrange for shifting of 
component from the Bank to the vendor’s place and vice-versa for repairs/replacement etc. 

• From one Premises of the Bank to other location: The vendor should provide necessary 
support for shifting and setting up the IT Hardware /Peripherals in any of the Premises, as 
mentioned in the Annexure-B, or any other location of Bank’s Interest/activity within the 
jurisdiction of this Office. In such cases, transport arrangements will be made by the Bank. 

 
7. Other Terms and Conditions: 

7.1. The Vendor will be awarded the work for AMC of Computer hardware, software and peripherals 
initially for Nine months with effect from July 01, 2020 up to March 31, 2021 and is extendable annually 
maximum up to two more years (One year at a time) provided the services rendered by the vendor are 
found to be satisfactory in the annual review. In case the performance of the vendor is found to be 



unsatisfactory, the AMC contract shall be terminated by the Bank by giving due notice and the Bank 
may call for fresh financial quotations from all empanelled vendors for the AMC.  

7.2. Maintenance services shall be provided by the vendor at Reserve Bank of India, Guwahati, and 
RBI residential colonies at various locations in Guwahati city (Annexure B) and at such locations 
advised by the Bank.  The Bank reserves the right to add more sites if needed. The same shall be 
communicated to the vendor in writing. 

7.3. The scope of coverage of the AMC will be for the Computer Hardware, Software and peripherals 
for all the items as given in Annexure-VIII {Part (a)} of the tender document. Technical support for 
software listed in Annexure-VIII {Part (b)} must also be provided. The AMC will not be awarded in parts.  

7.4. Deployment of Engineers:  

(a) The vendor shall arrange four (04) qualified resident engineers (REs) including one team leader 
in the Bank’s premises. Out of these Four REs, the team leader should be a B.Tech. in Computer 
Science and must have a minimum of Two years’ post qualification experience in reputed IT companies. 
Other REs should possess a Degree/Diploma in computer hardware/applications/networking with at 
least three years’ experience in the relevant fields. The biodata with police verification report along with 
photographs of the engineers should be submitted to IT Cell at the time of award of the tender. The 
vendor is also required to train backup personnel who are likely to be posted at our site in the absence 
of the regular resident engineers. The engineers posted regularly or as replacement of regular 
engineers should be in the regular pay rolls of the company/firm. The Resident Engineers should not 
be changed at frequent intervals. In case of unavoidable circumstances, the Company is required to 
give sufficient notice, at least one month, to the Bank in this regard before replacing such a team 
member. 

(b) The Resident Engineers deputed for maintenance of computers etc. at the Bank’s location will 
be governed by Codes and ethics of the workplace and may be subjected to verification by the Police 
or other Agencies. The Company will undertake police verification of all the Resident Engineers 
deployed at RBI Guwahati and submit a copy of the same to the Bank. Failing to comply with the 
above norm may lead to cancellation of the Agreement. The Company maintenance personnel will at 
all times comply with all the security requirements in effect from time to time at the Bank's premises. 

7.5. The company shall load/reload and configure operating systems and/or any other specific 
system software as the case may be in the equipment covered under AMC, at no extra cost to the Bank, 
whenever the need arises. 

7.6. In addition to the above, the vendor is required to provide Level 1 support for the systems which 
are under warranty. The scope of level 1 support includes receiving and attending the user calls and 
identifying the problem. Problems with the hardware or OEM installed OS are to be logged with the 
concerned vendor. The onus will lie on the AMC vendor to ensure that the calls are timely closed. 

7.7. Necessary technical assistance and advice shall be extended by the vendor to resolve problems 
that may be encountered with regard to hardware, operating system, system software and any problems 
accessing the various application software on the computer systems etc. covered under AMC. 



7.8. Vendor shall, upon direction of IT Cell officials, configure Outlook/install various application 
software and any other application to make configuration changes in the equipment covered under 
AMC, free of cost.  

7.9. The vendor should ensure at least 99.5% uptime for servers, 95% uptime for PCs and 95% 
uptime for peripherals.  

7.10. The working hours on weekdays and on working Saturdays will be from 9 AM to 6.00 PM. The 
resident engineers shall report to the Information Technology Cell on all working days during office 
hours. However, Bank may require the services of the REs beyond working hours and on non-working 
days at no extra cost to the Bank. The Resident Engineers shall be provided with mobile phones with 
connection by the vendor for which the cost shall be borne by the vendor. All travelling expenses of 
engineers will be borne by the vendor including the visits to the locations specified in Annexure B. 

7.11. The resident engineers are required to display their identity cards issued by Bank, whenever 
they are in any of the Bank's premises and possess identity cards issued by the company. The Bank 
reserves the right to conduct independent background checks on the Engineers posted at our site. 

7.12. The resident engineers would be subjected to an assessment process undertaken by the Bank 
before their deployment. In case the Bank is not satisfied with the resident engineers provided by the 
vendor, RBI will have the right to ask for change of engineers. In case of non-compliance, suitable 
penalty will be levied on the vendor. 

7.13. The vendor should use online call logging Management system to track the calls and fasten the 
process. All the resident engineers will coordinate with facility management through Online Call Logging 
& Management System. 

7.14. The vendor shall extend necessary assistance in maintaining the inventory, shifting, installation 
and reinstallation of all the equipment. The resident engineers have to maintain the following records:  
a) Inventory register - details of all hardware and software at the bank under maintenance and 

under manufacturer’s warranty.  
b) Daily Status Report (DSR) of Complaints – team shall submit a DSR at End of each day to IT 

Cell officials of all complaints received and their resolution status  

8. Penalties:        
a)         Penalty of 5% of Quarterly bill amount will be levied if monthly and / or quarterly preventive 
maintenance schedule is not done. 
b)         If any of the IT asset is not repaired or the problem is not rectified within two working days of 
registration of complaint, a penalty of Rs.150/- per day for PCs & peripherals, Rs.200/- per day for 
Laptops/ Notebooks and Rs.500/- per day for servers shall be imposed on the Company and the same 
shall be deducted from the dues of AMC & FMS subject to a cap per complaint of Rs.1500/- for PCs  and 
peripherals; Rs.2000/- for Laptops/Notebooks and Rs.5000/- for servers. Further, the Bank reserves 
the right to get such defective IT asset repaired from third party Company and the amount spent for 
such repair would be deducted from AMC & FMS charges. 
c)         A penalty of Rs. 500 per day per engineer shall be levied for the absence of any of Resident 
Engineer.   



9. The vendor shall repair/ replace parts at the various sites of the Bank only. If the fault is of 
serious nature and requires the support of the Repair Centre of the vendor, thereby necessitating 
shifting of the equipment, the vendor shall attend to shifting/ transportation, installation, re-installation, 
loading of the software packages (both the system software and application software, if any) at no 
additional cost to the Bank and also ensure that the data residing on the HDDs are not leaked. 

10. The vendor shall be responsible for recovery of data, free of cost, in case of Hard Disk crash of 
any computer systems under AMC. 

11. The vendor shall maintain an onsite inventory of spare parts for PC, Laptops, printers, etc. so 
as to ensure business continuity in the case of any malfunction of the equipment’s. All necessary spares 
to ensure 99.5% uptime for Bank’s servers, 95% uptime of each PC and 90% uptime of each peripheral 
covered under the AMC. If during any quarter, the vendor does not maintain the uptime of the 
equipment, proportionate maintenance charges will be deducted from the amount to be paid to the 
vendor in the beginning of the next quarter. The minimum inventory of spares to be maintained at RBI 
at all times is as follows: 
i. CD Rom – 2 No. 
ii. Keyboards – 5 Nos. 
iii. USB Mouse – 5 Nos. 
iv. Wireless Keyboard and Mouse – 2 sets. 
v. Compatible SMPS - 5 Nos. and 
vi. Any other item to maintain equipment uptime as indicated above. 

12. The vendor shall ensure that the malfunctioning hardware, accessories, operating systems, 
systems software (if any) is rectified within two hours of lodging the complaint by the Bank. If the vendor 
is not able to rectify the same by the stipulated time, the vendor shall provide, at their own cost, requisite 
hardware/ software to ensure business continuity. 

13. The vendor shall not sub-contract the AMC to any organization/ person/ firm or its franchisee 
without the prior approval of the Bank. If, at any time, it comes to the notice of the Bank that such sub-
letting has been done, the Bank, at its discretion may terminate the contract without referring the matter 
further to the vendor. The Bank will be at liberty to realize all the expenses it had to incur in this 
connection, either by adjusting from the 7.3s due to the Vendor or through other means. 

14.   The vendor shall ensure payment of minimum wages to the workmen employed by them. Vendor 
shall maintain a register of wages and shall issue a wage slip to every workman employed by them. 
Salary of the employees shall be disbursed through NEFT only to their bank account and a copy of the 
NEFT payment, bank details, salary slips of all the resident engineers along with certificates of monthly 
ESI & EPF deductions etc. shall be produced with the bill. No cash payment by the vendor shall be 
made to their employees.  Vendor should ensure timely submission above documents not later than 
fifteen days of the succeeding month. In case of default, Bank reserves the right to take penal action 
against the vendor. 

15. It is obligatory for the vendor to obtain various registrations / code number for meeting out 
various requirements and furnish the same to the Bank before execution of the agreements. This has 
to be strictly carried out by Vendor. The Vendor shall ensure payments of Employees' State Insurance 
(ESI) & Employees' Provident Fund (EPF) as applicable in respect of workmen/contract labours 
employed by him/her/ them and submit documentary evidence {i.e. payment receipt obtained from 
Employees' Provident Fund Organisation (EPFO) and Employees' State Insurance Corporation (ESIC) 
portal while making payment} in respect thereof to the Bank, failing which the Bank shall deposit the 
same directly and adjust/deduct the amount from the dues payable to the Vendor along with levying 



penalty as per the terms and conditions of the contract. No extra payment over & above quoted rates 
shall be made to the Vendor on this account. The Vendor shall be responsible to comply with all 
statutory provisions including for the purpose of ESI and EPF and shall indemnify the Bank and shall 
keep indemnified for any contravention and non- compliance of labour laws including that of EPF and 
ESI. 

16. The Vendor will provide insurance cover to its workmen/ resident engineers deployed in the 
Bank. The workmen/ engineers or their legal heirs shall not claim any insurance benefit from the Bank 
in case they suffer any loss or damage to their life or person or property while working in the Bank 
premises. A copy of the insurance policy should be submitted to the Bank within 30 days after 
initialization of the Contract. 

17. The vendor or the Bank shall not be responsible for delays or non-performance of any or all 
contractual obligations, caused by war, revolution, insurrection, civil commotion, riots, mobilisations, 
strikes, blockade, acts of God, Plague or other epidemics, fire, flood, acts of Government or public 
enemy or any other event beyond the control of either party, which directly, materially and adversely 
affect the performance of any or all such contractual obligations.  If a Force Majeure situation arises, 
the Bidder shall promptly notify the Bank in writing of such conditions and any change thereof. Unless 
otherwise directed by the Purchaser in writing, the Bidder shall continue to perform his obligations under 
the contract as far as possible and shall seek all means for performance of all other obligations, not 
prevented by the Force Majeure event. 

18.  The Vendor is bound to follow all Labour rules and regulations as envisaged in the Payment of 
Wages Act 1936 and Minimum Wages Act 1948, of Central Government and ensure payment of 
minimum wages which should be based on total man days and/or working hours, which are revised 
time to time by the competent authority. All the four Res including team leader will be treated as Skilled. 

19. Compliance of various law viz., Minimum Wages Act 1948, Bonus Act, Employers’ Liability Act 
1938, Contract Labour (Regulation & Abolition) Act, the Employee Compensation Act 1923, Industrial 
Disputes Act 1947, Maternity Benefits Act 1961, Employee State Insurance Act 1948, Provident Funds 
and Miscellaneous Provisions Act 1952 etc., rules and regulations framed under all such Acts from time 
to time, shall be whole & sole responsibility of the Agency. In this regard, the Agency shall indemnify 
Bank against all claims and will maintain necessary books, logs, registers, verification, returns, receipts, 
computerized database, etc., mandatory as per the law and as per the Government rules and make the 
same available for inspection/verification to the concerned Government Officer/Labour Enforcement 
Officer/Regional Provident Fund Commissioner, as and when required. A copy of all such compliances, 
statements and payments made to the statutory authorities, etc., including registration number shall be 
provided to the Bank authority for verification and record as and when so demanded. 

20. The vendor or its representatives shall not disclose directly or indirectly any information, 
materials and details of the Bank's infrastructure/systems / equipment etc., which may come to the 
possession or knowledge of the Vendor during the course of discharging its contractual obligations in 
connection with this agreement, to any third party and shall at all times hold the same in strictest 
confidence. The Vendor shall treat the details of the contract as private and confidential, except to the 
extent necessary to carry out the obligations under it or to comply with applicable laws. The Vendor 
shall not publish, permit to be published, or disclose any particulars of the works in any trade or technical 
paper or elsewhere without the previous written consent of the Bank. The Vendor shall indemnify the 
Bank for any loss suffered by the Bank as a result of disclosure of any confidential information. Failure 
to observe the above shall be treated as breach of contract on the part of the Vendor and the Bank 
shall be entitled to claim damages and pursue legal remedies. The Vendor shall take all appropriate 
actions with respect to its employees to ensure that the obligations of non-disclosure of confidential 



information under this agreement are fully satisfied. The Vendor's obligations with respect to non-
disclosure and confidentiality will survive the expiry or termination of this agreement for whatever 
reason. The Vendor and its representatives should adhere to the Information Security Policy of the 
Bank. 

21. The vendor shall certify that the repair and maintenance services/products sold do not violate 
or infringe upon any patent, copyright, trade secret or other property right of any other person or other 
entity. The vendor shall indemnify the Bank from any claim or demand, action or proceeding, directly 
or indirectly resulting from or arising out of any breach or alleged breach of this warranty. 

22. The Bank reserves the right to claim as damages from the vendor to the extent of the loss 
suffered by it, if it is found that due to any commission or omissions of the vendor, damage has been 
caused to equipment covered by the AMC or to any property of the Bank even if it is not covered by the 
AMC. 

23. The Vendor shall pay all the taxes, duties and levies, if any, required to be paid. The 
consideration indicated in the foregoing paragraphs shall be inclusive of all the taxes. 

24. The Bank shall not consider any request in change of rates of AMC due to any reason 
whatsoever, during currency period of the contract. 
 

25.  Jurisdiction and Arbitration 
a. All legal suits, actions or proceedings relating to or arising out of the agreement shall be subject to 

jurisdiction of the courts in Guwahati.  

b. lf any dispute arises between the parties about the terms of this contract or anything in relation to or 
arising out of this contract, the Bank and the Company shall make every effort to resolve amicably, by 
direct informal negotiation, any disagreement or dispute arising between them in connection with the 
contract. If after thirty days from the commencement of such informal negotiation, Reserve Bank of 
India and the Company are unable to resolve amicably a contract dispute, either party may require that 
the dispute be referred for resolution by formal arbitration. If any dispute arises between the parties 
about the terms of this contract or anything in relation to or arising out of this contract, the parties shall 
make an effort to solve the same through the appointment of an arbitrator by mutual agreement. If a 
single arbitrator could not be appointed by agreement, each side would be free to appoint one arbitrator 
each, who in turn will add an umpire. The decision of the arbitrator or arbitrators as the case may be, 
shall be final in regard to such dispute or disputes 

26. The Vendor shall be solely responsible for full compliance with the provisions of “The Sexual 
Harassment of Women at Workplace (Prevention, Prohibition and Redressal) Act, 2013”. In case of any 
complaint of Sexual Harassment against its employee within the premises of the Bank, the complaint 
will be filed before the Internal Complaints Committee constituted by the Vendor and the Vendor shall 
ensure appropriate action under the said Act in respect to the complaint. The Vendor shall confirm 
constitution of Internal Complaints Committee for the purpose, wherever applicable. Any complaint of 
Sexual Harassment from any aggrieved employee of the Vendor against any employee of the Bank 
shall be taken cognizance of by the Regional Complaints Committee constituted by the Bank. The 
Vendor shall be responsible for any monetary compensation that may need to be paid in case the 
incident involves the employees of the tenderer, for instance any monetary relief to Bank’s employee, 
if sexual violence by the employee of the Vendor is proved. The Vendor shall be responsible for 



educating its employees about prevention of sexual harassment at workplace and related issues. The 
Vendor shall provide a complete and updated list of its employees deployed in various facilities of the 
Bank on quarterly basis (within 15 days from each quarter end or from the date of 
engagement/deployment). 

27. The Bank reserves the right to terminate the agreement, if the vendor fails to carry out any of its 
obligations/duties in terms of the agreement and the Vendor cannot claim any damages/compensation 
and the Vendor is responsible for any loss. 
 

28. Indemnity Clause: 

1. The bidder agrees to indemnify and to keep RBI and its officers, employees, directors and 
representatives indemnified against all claims (including third party claims) actions, losses, damages, 
costs, expenses, charges including legal expenses which the RBI may suffer or incur on account of 
default on the part of bidder due to: 

a) Violations of applicable laws, regulations, guidelines issued by the Government or other statutory 
authorities during the contract period; or 
b) Breach or non-performance of the terms and conditions of the contract; or 
c) Breach of the representations and warranties made by the bidder; or 
d) Negligent or fraudulent act or omission by the bidder; or any third party for reasons attributable to 
the bidder. 
 

2. The Bidder shall also keep the Bank indemnified against any claim from the staff of the bidder and it 
shall be the duty of the bidder to clearly inform his own personnel/staff that they shall have no claim 
whatsoever against the Bank and they shall not raise any industrial dispute, either directly and/or 
indirectly, with or against the Bank in respect of any of their service conditions or otherwise. Further, 
the bidder shall at all times indemnify the Bank against all claims which may be made under the 
Workmen’s Compensation Act, or rules thereunder or under any law or rules of compensation payable 
in consequence of any accident or injury sustained by any person in its employment for the purpose of 
this agreement. The bidder shall be solely responsible for the remuneration and other dues to its 
employees, as also for omissions/commissions done by them. 

29.  Performance Security 
i) The Vendor shall furnish along with the contract the Performance Bank Guarantee (PBG) for 
10% of contract value in accordance with the Annexure XI within one month from the award of work 
order.  The PBG shall be valid for a period of 60 days after the expiry of contract period.  The EMD of 
such tenderer will be returned on receipt of PBG.  

ii) Failure of the Vendor to submit the Performance Bank Guarantee or to sign the Contract shall 
constitute sufficient grounds for the annulment of the award, forfeiture of the EMD and banning of such 
tenderer.   

iii) The PBG shall be released without interest after two (02) months of completion of the contract 
period only after being satisfied of the successful completion of the contract and no liabilities from the 
agency or its employees. In case of any complaint or pending dues, the Performance Bank Guarantee 
(PBG) shall be discharged only after adjusting all dues, liabilities, etc.  

30. All the Prices, terms, warranties and benefits granted by the Company shall be comparable or 
better than the equivalent terms being offered by the Company to any of its customers. If the Company 
shall, during the currency of this agreement, enter in to arrangements with any of its customer/s 
providing greater benefits or more favourable terms, the agreement shall thereupon be deemed to be 
amended to provide the same terms to the Bank as if such terms were incorporated herein and are 
applicable hereto. 



31. In case the Company is not able to accept the contract after it is awarded or if they are not 
able to do the work after accepting the contract they will be liable to pay the damages to the 
Bank including the cost which the Bank will have to incur for getting such work done. The above 
act of backing out would automatically debar the Company from any further dealing with this 
department and the security money/EMD would also be forfeited. 
 
 
In witness whereof, the parties have hereto respectively subscribed their names at the places and on 

the dates herein after in each specification. 

 

Signed and delivered for and on behalf of M/s…………………………, Guwahati 
 
For M/s …………………………….  
 

 

[Authorised Signatory] 

Witness: 

1. 

 

2. 

 

 

 

 

Signed and delivered for and on behalf of the Reserve Bank of India by the hand of           

………………………, Deputy General Manager, Reserve Bank of India, Guwahati.  

 

 

 

DGM, Reserve Bank of India 

 

Witnesses: 

 

1. 

 

 

2. 

   
 
Annexure: 



 

Section IV. Submission of Bids 

 
1. Separate technical and Commercial/Financial bids should be submitted at 

www.mstcecommerce.com/eprochome/rbi by 15.00 hrs of June 18, 2020.  Technical & 

Financial bids will be opened as per the time schedule given in the Schedule of Tender (SOT) or 

the date will be informed separately. Scanned Copy of all the required documents shall be 
uploaded by the vendors along with technical bid on 
www.mstcecommerce.com/eprochome/rbi failing which the bidders shall be declared 
technically disqualified.  

2. Each page of the technical and Commercial/Financial bid should be signed and stamped with 

the company seal. 

3. Incomplete bids or bids submitted after due date and time are liable to be rejected. 

4. The Reserve Bank of India does not bind itself to accept the lowest or any quotation and 
reserves itself the right to accept or reject any or all the quotations, either in whole or in 
part without assigning any reason for doing so. 

5. Vendor shall deposit an Earnest Money Deposit (EMD) of Rs. 18,680/- by NEFT in Bank’s A/c 

No. 8692299, IFSC Code – RBIS0GWPA01 on or before 11:00 Hrs of June 18, 2020 

(Kindly Mention UTR transaction detail as given in Annexure-IX) which will be refunded in 

the event of (i) Completion of Commercial/Financial bid evaluation for vendors other than L1 or 

(ii) Commencement of AMC and submission of 10% Performance Bank Guarantee in case of L1 

vendor.  Interest will not be paid on the EMD. Bids submitted without EMD are liable to be 

rejected. 

6. The Technical Bid should contain following documents:- (Scanned Copy of all the 
Required documents as mentioned in this e-tender document shall be uploaded by the 
vendors along with technical bid on www.mstcecommerce.com/eprochome/rbi failing which 
the bidders shall be declared technically disqualified.) 

1 Vendor/ Company Profile Annexure-I 

2 Details of the certified engineers (Microsoft, CISCO, etc. 
certification) duly attested by the competent authority of the 
company and details of the proposed resident engineers 
duly attested by the competent authority of the company. 

 
 

Annexure- II 

3 List of major customers/ clients in last 5 years and 
references (including important works on hand) 

 
Annexure III 

4 Certificate of Satisfactory Service by Clients Annexure-IV 

5 Undertaking/ Certificate of Indemnity Annexure-V 

https://www.mstcecommerce.com/eprochome/rbi
http://www.mstcecommerce.com/eprochome/rbi
http://www.mstcecommerce.com/eprochome/rbi


6 Form of bankers' certificate / solvency from a scheduled 
bank 

Annexure- VI 

7 Compliance Matrix Annexure-VII 

8 List of IT Assets and softwares covered under Annual 
Maintenance Contract  

Annexure-VIII 

 
9 

NEFT (UTR Transaction Details) of Rs 
18,680/- (Rs. Eighteen thousand six hundred eighty Only) 
for EMD 

 
Annexure-IX 

10 Prescribed Format for Application    Annexure-XI 
11   Proforma of Bank Guarantee for Security   

  Deposit 
   Annexure-XII 

7. The bids shall be in conformity with our conditions and requirements. Deviations, if any, shall be 

clearly mentioned by the vendor in the Technical Bid. Non-mention of deviations shall imply 

compliance with our conditions and requirements. The Bank reserves the right to reject an offer 

for any of the deviations. 
8. Clarifications/conditions stipulated by the vendor, if any, shall be examined and discussed with 

the vendors and the conditions that are acceptable as well as the conditions which are not 

acceptable to the Bank shall be intimated to them. The financial bids of only technically qualified 

vendors shall be opened for the purpose of commercial evaluation. 

9. The Commercial/Financial Bid should be submitted on 
www.mstcecommerce.com/eprochome/rbi as given in Annexure-X. No terms and conditions 

should be stipulated in the Commercial/Financial bid, which is meant only for the bids of offer 

price/ rate. Any terms and conditions indicated in deviation from the above would be ignored by 

the Bank. 
10. The validity of the Commercial/Financial bid should be for a minimum of 3 months from the date 

of closure of tender. The validity of the offer should be indicated in the Technical Bid. 
11. Where there is a discrepancy between the amounts in figure and in words, the amount in words 

shall govern. 

  

https://www.mstcecommerce.com/eprochome/rbi


Section V: Evaluation of bids 

a) The technical bids will be opened first and evaluated to determine responsiveness and completeness 

to the pre-qualification and eligibility criteria. Any clarification/rectification in case of deviations in the 

technical bids at this stage, will be called for in writing by letter/email. The failure to submit the same 

within the specified time limit may result in rejection of the bid.  

b) Vendors should be ready to give a short presentation on their proposal, if requested to do so, in front 

of the Technical Committee with 3-4 days’ Notice. They are expected to reply to all the queries from 

the Technical Committee during this presentation. This presentation would be part of the technical 

evaluation process.  

c) The Technical Committee formed for the evaluation of the bids/proposals will take into account the 

following factors:  

i.  Completeness of Annual Maintenance Contract (AMC) proposal  
ii.  Financial Standing and Experience with similar projects  
iii.  Strength and profile of technical staff and implementation plan  

d) The above-mentioned list is only an indicative one. RBI at its discretion may make deletions in 

/ additions to this list. The Bank may obtain reports on past performance of the tenderer from his clients. 

The Bank may evaluate the said reports before opening of the Part II of the tenders. If any tenderer is 

not found to possess the required eligibility for participating in the tendering process at any point of time 

and/or his performance/ service reports received from his clients are found unsatisfactory, the Bank 

reserves the right to reject his offer even after opening of Part I of the tender. The Bank is not bound to 

assign any reason for doing so. After the completion of the technical bid evaluation, the eligible vendors 

will be empanelled by the Bank for a period of three years with effect from July 01, 2020. After 

empanelment, the financial bids of only empanelled vendors will then be opened for purpose of 

Commercial evaluation. The award of contract for a period of nine months (extendable for subsequent 

two years subject to annual review of satisfactory performance) will be made to the bidder whose bid 

has been determined to be the lowest in Total Cost to the Bank (inclusive of taxes as applicable). In 

case of unsatisfactory performance, the Bank may call for Commercial/Financial bids from empanelled 

list of vendors for subsequent years. Annual increment on the rates decided shall be based on the 

indexation formula as given in Annexure A. 

  



Annexure-A 
 

Indexation formula for calculating AMC: 

The rates for AMC for subsequent years shall be calculated on the basis of indexation. The 

formula to be used for such indexation will be as follows: 

AMC Charges 
A= B [15 + {45*(WPlc/WIPp)} + {40*(CPlc/CPlp)}] * 1/100 

A = The AMC Charges for the current year. 

 B = The AMC for the previous year. 

WPIc = Wholesale Price Index for Electrical Products six months prior to the 

Commencement date of contact for the current/new year; 

WPIp = Wholesale Price Index for Electrical Products six months prior to the 

Commencement date of contact for the previous year coming to an end; 

CPIc = Consumer Price Index for industrial workers for Urban/Mumbai City six months prior 

to the commencement date of contract for the current/new year; 

CPIp = Consumer Price Index for industrial workers for Urban/Mumbai City six Months prior 

to the commencement date of contract for the previous year coming to an end 

  



Annexure-B 
 

List of Properties of the Bank where the services shall be provided 

1. Reserve Bank of India, Station Road, Panbazar, Guwahati – 781001. 

2. Reserve Bank Officers’ Colony, Christian Basti, Guwahati-781005. 

3. Reserve Bank Staff Quarters, Hathigarh, Zoo-Narengi Road, Guwahati-781024.  

4. Reserve Bank of India, Opp.  Legislative Assembly, Lilashing Khongnangkhang, Imphal, 
Manipur – 795001. 

5. Reserve Bank of India, F. Kapsanga Building, 3rd Floor, Opp. Assam Rifle Gate, 
Dawrpui, Aizawl, Mizoram – 796001.  
 

 
 

The Bank reserves the right to add or delete sites from the above list. 

  



 
 
 
 
 
 
 
 
PART I – TECHNICAL BID 

  



Annexure-I 
 

Format for Technical Bid 
(To be submitted on the Letter Head of the Company) 

 
Vendor/ Company Profile 

(Details filled in this form must be accompanied by sufficient documentary evidence 
for verification of correctness of the information) 

S.No. Items Details 
1. Name of the Vendor  
2. Address of the Registered Office* Address 

Telephone 
Fax 
Email 

3. Address of the office at Guwahati* Address 
Telephone 
Fax 
Email 

 *(Details of rows 2 and 3 would be verifiable from vendor’s website. 
Appropriate link should be provided. If details cannot be verified from website, then 
appropriate proof should be provided.) 

4. URL of Vendor’s website  
5. a) Type of the organisation (whether Sole 

Proprietorship/ Partnership/ Private Limited/ 
Limited or Co-operative Body etc.) 
b) ). Please Details of Registration (Firm, 
Company etc.), Registering Authority, Date, 
Number etc. (not applicable in the case of a sole 
proprietorship enclose relevant documents in 
support of the same. 

 

 c) Date of establishment 
 

 

   



6. Name of the proprietor / partner /directors of 
organization with designation. 

 

7. Name and designation of the authorized official 
responding to this request 

 

8. Contact telephone, fax number and E- mail address 
of the authorized official 

Mobile Phone 
Fax  
E-mail 

 

9. Technical personnel available in the organization 
(details to be furnished in 
Annexure II) 

  

10. Details of applicable tax Registration numbers 
(PAN, TIN, GST etc.)  
Certified copies to be attached 

  

 
11. Financials: 2017-18 

(Audited) 
2018-19 

(Audited) 
2019-20 

(Audited/ 
Unaudited) 

i Net Profit:    
ii Turn over    

12. Copies of Balance sheet &Profit and Loss A/c 
for the last three years to be 
enclosed 

   

13. Adequate and satisfactory evidence to indicate 
financial capacity of the Organization to 
undertake the said work with names of Bankers 
and their full address. (Solvency certificate 
from the Bank as given in Annexure-VI) and 
Income Tax Returns for the last 3 years shall 
be attached). 

 

14. Whether the vendor has a Valid license issued 
under the Contract Labor Act, 1970? If yes, 
please attach a copy. If not, whether the vendor 
has been exempted and if so for what reason? 

 

15. Has the company/firm/vendor been black-listed 
by any of the offices of the Reserve Bank of 
India? If so, details may be provided. 

 

16. Whether there is legal action being taken 
against vendor for any cause in any legal 
jurisdiction? 

 

17. Whether, the Vendor has been banned/ delisted 
by any Government/ Regulatory Authority/ 
Financial Institution/ etc. in last 03 years? 

 

18. Whether, the Vendor has any 
Insolvency case pending against it? 

 



19. Whether penalised/convicted in connection with 
similar business. If yes, 
details thereof: 

 

20. Please give escalation matrix for problem 
resolution. The matrix should include a senior  
officer  in  the  Head Office   of   the   Vendor.   
Designation, phone no., fax no. and e-mail 
address of the officials mentioned in the 
escalation matrix 

 

 

 

Signature of an authorised official with seal 

 
  

  



Annexure-II 
 

A- Details of qualified engineers at Guwahati 
 

 Number of qualified 
engineers at Guwahati 

office 

Qualifications Nature of Jobs Handled 

Hardware    

Software    

 
 

B- Details of Resident Engineers to be posted at RBI Guwahati: 
 

Sl.No. Name 
 

(optional) 

Technical 
Qualification 

Area of 
Specialization 

No. of years of 
experience in 

computer 
maintenance 

Date of 
joining 

the Firm 

Mobile No. 

1       

2       

3       

4.       

5.       

 
*Full bio-data of the resident Engineers to be enclosed separately. 

 

 

 

Signature of authorised official with seal 

 

  



Annexure-III 
 

List of major customers/ clients in last 5 years and references 
(including important works on Hand) 

 
S. 

No. 
Name & 

complete 
postal 

address 
of the 

customer 

Type of 
Client – 

Bank/ FI, 
Govt. 
body, 

Reputed 
Concern 

Name, 
Designation, 
Tel., Fax, e- 

mail address 
of the contact 

person 

Nature of 
work 

undertaken 
during last 

5 years 

Contract 
Amount 
(in Rs.) 

Whether 
the work 
was left 

incomplete 
or contract 

was 
terminated 
from either 
side. If yes, 

Give 
full details 

Whether 
reference 

letter 
enclosed 

1 2 3 4 5 6 7 8 
        

        

        

        

        

        

 
(Please enclose necessary documentary evidence) 

 
 
 
 

Signature of authorized official with seal 



Annexure-IV 
 

CLIENT’s CERTIFICATE REGARDING PERFORMANCE OF VENDOR 
 

Name & address of the Client : 

(Phone No. & Email ID) ___________________________________ 

Details of Works executed by Shri /M/s    

 

1 Details of AMC & FMS support provided by M/s  

2 Name of work with brief particulars  

3 Agreement No. and date  

4 Agreement Amount (In Rs.)  

5 Date of commencement of AMC  

6 Stipulated uptime of Hardware and Software 

Peripherals 

 

7 Recorded uptime of Hardware and Software 

Peripherals 

 

8 Details of penalty levied for not maintaining stipulated 
uptime, if any 

 

9 Name and address of the authority under whom AMC 
executed i) Whether the service provider employed 
qualified Engineer/Coordinator during AMC period? 

 

10 Quality of work (indicate grading) Outstanding/Very Good /Good /  

Satisfactory /poor 

11 i) Did the vendor go for arbitration? 

ii) If yes, total amount of claim 

iii) Total amount awarded 

 

12 Comments on the capabilities of the service 
provider. 
 
a) Technical proficiency 
 
b) Financial soundness 

 
 
Outstanding/Very Good /Good / 
Satisfactory /poor 
 
Outstanding/Very Good /Good / 
Satisfactory /poor 



 c) Mobilization of adequate Technical support 
 
d) Mobilization of manpower 
 
e) General behaviour 

Outstanding/Very Good /Good / 
Satisfactory /poor 
 
Outstanding/Very Good /Good / 
Satisfactory /poor 

Outstanding/Very Good /Good / 
Satisfactory /poor 

 

 

Note: All columns should be filled in and properly “Countersigned” 

 

 

 

 

 

 

Signature of the Reporting Office with Office seal 



Annexure – V 
 

Undertaking/ Certificate of Indemnity 
(To be submitted on the letterhead of the Vendor)  

 

The Regional Director 
Reserve Bank of India 
Information Technology Cell (4th Floor) 
Pan Bazar, Station Road 
Guwahati 781001 
 

Dear Sir, 

Annual Maintenance Contract (AMC) for Computer Hardware, Software and Peripherals at 
Reserve Bank of India, Guwahati 

In response to your captioned tender dated, we hereby certify having fulfilled all the eligibility 
criteria stipulated in it and 

1. We accept all the terms and conditions for submitting quotation as mentioned in the said 
tender. 

2. We hereby certify that no terms and conditions have been stipulated by us in the 
Commercial Bid. 

3. We warrant that the repair and maintenance service/products to be sold do not violate or 
infringe upon any patent, copyright, trade secret or other property right of any other person or 
other entity. We agree that we shall indemnify (unlimited liability) the Bank from any claim or 
demand, action or proceeding, directly or indirectly resulting from or arising out of any breach 
or alleged breach of this warranty. 

4. We shall adhere to IS Policy guidelines of the Bank. 

5. We shall abide by the requirements of the Sexual Harassment of Women (Prohibition, 
Prevention & Redressal) Act 2013. 

6. We shall ensure compliance to all the obligations arising under the Contract Labour 
(Regulations & Abolition) Act, 1970, Minimum Wages Act as per the Central Government, 
Workmen’s Compensation Act, 1923, PF/ESI Act and other labour laws prevailing in the 
country. 

 

Yours faithfully, 

Signature 

Name : 
Designation : 
Place : 

Date : 



Annexure- VI 
 

FORM OF BANKERS' CERTIFICATE / SOLVENCY FROM A SCHEDULED BANK 
 

This is to certify that to the best of our  knowledge  and information 

M/s./Shri............................................... having  marginally noted  address 

……………………………………………………………………………………… … 

 

……………….a customer of our bank are/is respectable and can be treated as good for

 any engagement up to a limit of Rs ................................... (Rupees 

............................................................) . This certificate is issued without any guarantee or 

responsibility on the Bank or any of the officers. 

 

 

 

 

(Signature) 

For the Bank 

 

 

Note: 

 

 1. Bankers' certificates should be on letter head of the Bank, sealed in cover addressed 
to enlistment authority. 
 

2. In case of partnership firm, certificate to include names of all partners as recorded with the 
Bank. 



Annexure -VII 
 

Compliance Matrix 
 

Sr. 
No. 

Eligibility Criteria Compliance 
(Yes/ No) 

Whether 
documentary 

evidence 
submitted 

1. The Vendor should be a Registered Indian Company/ 
limited company under Companies Act or a registered 
Partnership Firm or a LLP governed by the Limited 
Liability Partnership Act 2008 

  

2. The vendor should have good reputation in the market 
and their clientele should preferably include banks, FIs, 
Government Undertakings and other reputed concerns. 

  

3. The vendor should furnish details of their banker(s) with 
account number and address of the bank/ branch along 
with the type of all the facilities availed from the bank(s). 

  

4. Vendor should be in the business of maintenance of 
Computer Hardware, Software and other associated 
Peripherals at least for the last 5 years and should have 
executed one or more such assignment with value more 
than or equal to Rs. 15.00 lakh during each of the last 3 
years. 

  

5. The vendor should have a registered office and a full- 
fledged service setup at Guwahati. The tenderer should 
have a repair center at Guwahati with adequate 
technical 
staff and equipment for repair work. 

  

6. The vendor should have OEM certifications or 
Authorization or service provider certificate 

  

7. The vendor should have the capability to handle Annual 
Maintenance Contract for all brands and types of 
computer systems like PCs (desktops & laptops), 
servers, printers, scanners and related peripherals. 

  

8. The vendor shall arrange three qualified resident 
engineers (REs) including one team leader in the Bank’s 
premises. Out of these three Res, the team leader 
should be a B.Tech in Computer Science/Master of 
Computer Application with 3 years’ experience or 
M.Sc.(IT) with 6 years’ experience in reputed IT 
companies. Other REs should possess a 
Degree/Diploma in computer 
hardware/applications/networking with five years’ 
experience in their respective fields. 

  

9. One assistant/helper in addition to the three Resident 
engineers must be provided. 

  

10. The vendor is required to provide Level 1 support for the 
systems which are under warranty. The scope of level 1 
support includes receiving and attending the user calls 
and identifying the problem. 

  

11. The vendor should ensure at least 99.5% uptime for 
servers, 95% uptime for PCs and 90% uptime for 
peripherals. 

  



12. The vendor should use online call logging 
Management system to track the calls and fasten the 
process. All the resident engineers will coordinate with 
facility management through Online Call Logging & 
Management System. 

  

13. The vendor shall not sub-contract the AMC to any 
organization, person, firm or its franchisee without the 
prior approval of the Bank. 

  

14. The Vendor will provide insurance cover to its workmen/ 
resident engineers in the Bank. The workmen/ engineers 
or their legal heirs shall not claim any insurance benefit 
from the Bank in case workmen / engineers suffer any 
loss or damage to their life or person or property while 
working in the Bank premises. 

  

15. The Vendor is bound to follow all Labour rules and 
regulations as envisaged in the Payment of Wages Act 
1936 and Minimum Wages Act 1948, of Central 
Government and ensure payment of minimum wages 
which should be based on total man days and/or working 
hours, which are revised time to time by the competent 
authority. All the three engineers including team leader 
will be treated as Skilled. 

  

16. The Vendor shall ensure compliance to all the obligations 
arising under the Contract Labour (Regulations & 
Abolition) Act, 1970, Minimum Wages Act, 
Workmen’s Compensation Act, 1923 and other 
Labour Laws prevailing in the country and the Bank is 
not responsible for violation of any of the provisions of 
Labour Laws by the Vendor and the Vendor will make 
good the loss caused to the Bank due to non-compliance 
with any of the provisions of Labour Laws or any other 
Law by the Vendor. 

  

17. The vendor shall certify that the repair and maintenance 
services/products sold do not violate or infringe upon 
any patent, copyright, trade secret or other property 
right of any other person or other entity. 

  

 
 
 

Signature of authorized official with seal 



Annexure -VIII 
 

Part (a): List of IT Assets: Details of Computer Hardware items/ Peripherals to be 
covered under AMC 

    Sr.No. Items (MAKE & 
MODEL) 

Quantity 
Under AMC Under Warranty 

1. Desktop PC 218 124 
2. All-in-One 3 7 

 Total 221 131 
1. Laptop 25 49 
2. iPad 2 2 

 Total 27 51 

PRINTERS 
1. Mono LaserJet 31 59 
2. Colour LaserJet Nil 4 
3. Colour Inkjet 15 25 
4. Colour OfficeJet 2 6 
 Total 48 94 

Scanner 
1. Flatbed 2 2 
 Total 2 2 

Projectors 

1. Projectors 1 3 
 Total 1 3 

Servers 
1. Servers 06 Nil 
 Total 06 Nil 

Part (b): Technical Support for Operating Systems / Application Packages 

1. Windows 8 and above  

2. Office 365 and associated Microsoft applications  

3. Suvidha Portal  

4. Symantec Antivirus  

5. Cisco net connect software  

6. SCCM  

7. Local Medical Package  

8. Other Applications running in the Bank  

9. SCO Unix 5.X servers and above, Linux Servers 
10. Windows 2008 and above server versions 

 
Note: The Bank reserves the right to add / delete any IT Asset from above list. 



Annexure-IX 
 

UTR Transaction Details For EMD 
 
 

S.N. Requirements Details 

1 Name of the vendor  

2 Name of the Bank  

3 Account No.  

4 IFSC  

5 UTR details  

6 Date of Payment  

 
*Firms claiming exemption under Micro and Small enterprises (as defined in the Micro, Small and 
Medium Enterprises Development Act 2006) need to submit certificate of Registration under Ministry 
of Micro, Small and Medium Enterprises, GOI. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 
 
 
 

  



Annexure-XI 
 

Prescribed Format for Application  
(Letterhead of the Company) 

 

                   To Date: 

The Regional Director 
Reserve Bank of India 
Information Technology Cell (4th Floor) 
Pan Bazar, Station Road 
Guwahati 781001 
Dear Sir, 

We have carefully examined the scope of work and services specified in the memorandum 
hereinafter set out and having visited and examined the site of the works specified in the said 
memorandum and having acquired the requisite information relating thereto as affecting the 
tender. We hereby offer to execute the works and services in the Memorandum for the time 
specified at the rates mentioned in the Commercial Bid and in accordance with specifications 
and instructions in writing with such other materials as are provided for, and in all other respects, 
in accordance with such conditions so far as they may be applicable. 

1. We also agree that our tender will remain valid for acceptance by the bank for 3 months 
from the date of opening of Part I of the tender and this period of validity can be extended for 
such period as may be mutually agreed between the Bank and us in writing. We also agree to 
keep the Bank Guarantee towards earnest money valid during the entire period of validity of 
tender, as per enclosed proforma in the tender document. 

2. Should this tender be accepted, I/we hereby agree to abide by and fulfil all the terms and 
conditions of the tender and in default thereof, to forfeit and pay to you or your successor, or 
assignees or nominees such sums of money as are stipulated in the conditions contained in the 
tender together with the written acceptance of the contract. 

3. I/we understand that you reserve the right to accept or reject any or all the tender either 
in full or in part without assigning any reason thereof. 

4. The Tender is submitted in two parts. Part I (Technical Bid) contains all terms and 
conditions and technical particulars, but commercial price has not been indicated anywhere in 
any manner, and Part II (Commercial Bid) contains only the price/financial bid in the Bank’s 
proforma. 
 
Dated this         day of  2020.  

For and behalf of M/s 

 

(Signature with Seal) 

Name 

Designation 

Place 

Date 

 



(Certified true copy of the Power of Attorney of the above signatory should be enclosed) 

 

Witnesses: 

 

(1) Signature with name 
Address & date 

 
 
 
 

(2) Signature with name 
Address & date 

 

 

 

 

Date 

Seal 



Annexure- XII 
 
 

Proforma of Bank Guarantee for Security Deposit 

(To be submitted on Non-judicial stamp paper of appropriate value purchased in the name 
of the issuing bank) 

No.  Date    

 

 

To: 

The Regional Director IT 
Cell 

Reserve Bank of India 
Guwahati 

 

Dear Sir/Madam, 

 

In consideration of your agreeing to accept the security deposit of INR         (INR only) 
furnishable to you by M/s  (hereinafter referred to as “the Vendor”) in 
terms of their contract with you for “Annual Maintenance Contract (AMC) & Facility 
Management Service (FMS) for Computer Hardware, Software and Peripherals at Reserve 
Bank of India, Guwahati” as per their Tender dated       and your Conditions  of Contract and 
other tender documents relating thereto subject to the conditions and alterations mutually 
agreed upon the set forth or referred to in your Contract dated 

           in the form of guarantee from us in the manner hereinafter contained, we (Name of the 
Bank) do hereby covenant and agree with you as follows : 

1. We undertake to indemnify you and keep you indemnified from time to time to the extent of 
INR       INR(        only) against any loss or damage caused to or suffered by or that may be 
caused to or suffered by you by reason of any breach or breaches on the part of the Vendor 
of any of the terms and conditions contained in the said Contract and in the event of the Vendor 
making any default or default in carrying out any of the work under the said Contract or 
otherwise in the observance and performance of any of the terms and conditions relating 
thereto in accordance with the true intent and meaning thereof, we shall forthwith on demand 
pay to you such sum or sums not exceeding in total the said sum of INR           ( INR  only) 
as may be claimed by you as your losses and/or damages, costs, charges or expenses by 
reason of such default on the part of the Vendor. 

2. Notwithstanding anything to the contrary, your decision as to whether the Vendor has made 
any such default or defaults and the amount or amounts to which you are entitled by reasons 
thereof will be binding on us and we shall not be entitled to ask you to establish your claim or 
claims under this Guarantee but will pay the same forthwith on your demand without any 
protest or demur. 

3. This guarantee shall continue and hold good until it is released by you on the application 
by the Vendor after expiry of the relative guarantee period of 62 the said Contract and after 



the vendor had discharged all his obligations under the said Contract and produced a 
certificate of due completion of the work under the said contract and submitted a “No Demand 
Certificate”, provided always that this guarantee shall in no event remain in force after the  day 
of  without prejudice to your claim or claims arisen and demanded from or otherwise notified to 
us in writing before the expiry of six months from the said date which will be enforceable 
against us notwithstanding that the same is or are enforced after the said date. 
4. Should it be necessary to extend this guarantee on account of any reason whatsoever, we 
undertake to extend the period of this Guarantee on your request till such time as may be 
required by you. Your decision in this respect shall be final and binding on us. 

5. You will have the fullest liberty without effecting this guarantee from time to time to vary any 
of the terms and conditions of the said contract or extend the time of performance of the Vendor 
or to postpone for any time or from time to time any of your rights or powers against the Vendor 
and either to enforce or forbear to enforce any of the terms and conditions of the said Contract 
and we shall not be released from our liability under this guarantee by the exercise of your 
liberty with reference to matters aforesaid or by reason of any time being given to the Vendor or 
any other forbearance, act or omission on your part or any indulgence by you to the Vendor or 
by any variation or modification of the said contract or any other act, matter or things whatsoever, 
which under the law relating to sureties would but for the provisions hereof have the effect of 
so releasing us from our liability hereunder provided always that nothing herein contained will 
enlarge our liability hereunder beyond the limit of INR  (INR 
   only) as aforesaid. 

6. This guarantee shall not in any way be affected by your taking or varying or giving up any 
securities from the Vendor or any other person, firm or Vendor on its behalf or by the winding 
up, dissolution, insolvency or death as the case may be, of the Vendor. 
7. In order to give full effect to the guarantee herein contained you shall be entitled to act as if 
we were your principal debtors in respect of all your claims against the Vendor hereby 
guaranteed by us as aforesaid and we hereby expressly waive all our rights of surety-ship and 
other rights, if any, which are in any way inconsistent with any of the provisions of this 
guarantee. 

8. Subject to the maximum limit of our liability as aforesaid, this guarantee will cover all your 
claim or claims against the Vendor from time to time arising out of or in relation to the said 
contract and in respect of which your claim in writing is lodged on us before expiry of six months 
from the date of expiry of this guarantee. 

9. Any notice by way of demand or otherwise hereunder may be sent by special courier, telex, 
fax or registered post to our local address as aforesaid and if sent by post, it shall be deemed 
to have been given when the same has been posted. 

10. This guarantee and the powers and provisions herein contained are in addition to and not 
by way of limitation of or substitution for any other guarantee or guarantees heretofore given 
to you by us (whether jointly with others or alone) and now existing uncancelled and that this 
guarantee is not intended to and shall not revoke or limit such guarantee or guarantees. 



11. This guarantee shall not be affected by any change in the constitution of the vendor or us nor 
shall it be affected by any change in your constitution or by any amalgamation or absorption 
thereof or therewith but will ensure to the benefit of and be available to and enforceable by the 
absorbing or amalgamated Vendor or concern. 

12. Any forbearance, act or omission on the part of the Bank in enforcing any of the conditions 
of the said tender or showing of any indulgence by the Bank to the Tenderer shall not discharge 
the Surety in any way and the obligations of the Surety under this guarantee shall be 
discharged only on the intimation thereof being given to the Surety by the Bank. 

13. This guarantee is irrevocable during the period of its currency and shall not be revoked 
without your previous consent in writing. 

14. We further agree and undertake to pay you without demur the amount demanded by you 
in writing notwithstanding any difference or dispute or controversy that may exist or arise 
between you and vendor or any other person. 

15. Notwithstanding anything contained herein above our liability under this guarantee is 
restricted to INR           (INR  only). Unless a written claim is lodged on us for 
payment under this guarantee within six months from the date of expiry, including extensions 
if any, of this guarantee all your rights under the guarantee shall be forfeited and we shall be 
deemed to have been released and discharged from all liabilities thereunder, irrespective of 
whether or not the original guarantee is returned to us. 

16. We have power to issue this guarantee in your favour under the Memorandum and Articles 
of Association of our Bank and the undersigned has full power to execute this Guarantee under 
the Power of Attorney granted to him by the Bank. 

 

 

SIGNED AND DELIVERED 

(For & on behalf of the above-named Bank) 

 

 

For & on behalf of (Banker’s Name & Seal) 

 

 

BRANCH MANAGER 

(Banker’s Seal) 

 

Address  _____________________________ 
 

 

 



 

 

 

 

 

 

 

 

 

 

 

PART II – FINANCIAL BID 



Annexure-X 
 

Format for Commercial/Financial /Price Bid 
(To be submitted on the Letter Head of the Company) 

 
Cost of the Work i. e. “Annual Maintenance Contract (AMC) for Computer Hardware, Software and 

Peripherals at Reserve Bank of India, Guwahati” 
 

Description of cost of AMC Total Amount (INR)* 
Total AMC cost including Four Resident Engineers  (To be filled in Part II of e- tender and not to 

be uploaded along with other annexures) 

 
*Inclusive of all taxes 

 
 
 

Signature of authorized official with seal 
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